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Heard Shri B.kt.Sararii, learneè cunsel for the 

applicant anid Shri S.thera, learned Addts5tainiing Ceunsel 

appearing an behalf of the Ptesponsi ents ani perused the 

materials placeá on recsró. 

Aplic ant's f ather,Srihar L3c.hcra, 	was werkin 

as Ceniputer in the Census •ranisati,n in Crissa. He 4ied 

prematurely an 3.11.199 ani in the said premises1  the 

applicant, Jayanta 3ehera 	represented on 15.3.2 	to 

the autherities in the Census •rjnisati.n seekine an 

emg.1.yment on cempassi.nate !r.un. The !rievance of the 

applicant Shri J.Behera (a Graáuate with cemputer kri.wlee) 

is that his case c.ulà nt Ise csnsiáered lecally and in 

the Sa1 premises, his case (along with the cases af nine 

ethers) were forwarded to the !e!istrar General of Iflia 

unier Annexure-/2 uatei 1.5.2001. rhile transmnitting 

the case of the ajlicant to the lte!istrar General of 

India, it has been peinteá uut that the applicant is net 

fulfilling the cenâitiens of qualificatien as prescriieö 

under the Recruitment ftules that was netifieá on 22.12.2€0. 

Since the applicant's father iied len@ ief.re  an 3.11.1 

an4 since the applicant submittei his applicatien for a 

cempassienate app.intment on 15.3.20 (i.e., leng efere 

the amenmnent/m.èificatisn of the recruitment rules on 

22.12.200) the ri!eur of the amended rules cannet Ive 

appliel to the case of the applicant with a view to previing 

him an app.intrnnt n carnpassiente !reunt. This view is 

expresseG leasing on the jurnent sf the Hen'le Supreme 

Ceurt in the 	of Y.V.Rnçih & Ors. v.V.J.Srcnivasa 
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R; ind Othcr (AIR 1983 SC 352) and P. Nahendran & Drs. 

vs. State of Karntaka and Ors. (AIR 1990 SC 405). The 

said view was also expressed by the Honeble  High Court of 

Orissa in the case of Gayadhar Sahoo vs. State of Orissa 

(6.J.C.No.811/1990) decided on 26.4.1991. In view of the 

abovo there is no impediment to provide compassionate 

appoininent to the applicant. 

For the reasons discussed above, the Respondents 

are hereby directed to give due consideration to the 

grievance of the applicant within a period of 90 days from 

the date of receipt of this order in order to give nccc-ssry 

relief to the applicant under the rules governing the field. 

The 3.A is disposcd of as above. NO C3st. 


